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c/H 29.11.95 Issue 	otice tothe respondents to show caue 

tj-tc_ck 	iMr 	TV'lr . 
. as 	to 	why 	the 	application 	may 	not 	be 

I entertained while 	informing 	us 	as 	to 	what 

Jj . 	.':j steps so far culd be taken in pursuane of 

11 - the Original order. Returnable on 3.1.1996. 

cj 

.. qs- 
Member 	 V i c -Chairman 

trd 

tt 

6.4 
____ 	

- 

Eepxiy Reg1atr 
sntraj A mjr.strtiye Trth 

QuwaJti Bonb, S Ii- 

• 	 I 	J 
•. 	 •• 	 . 

ry 

0~

1c1__ tP'15 1t15 51155445 

• 	
(contd.to Page No.2) 

41 

i 	 -. 	 . 	• 	 -. 	 S. 



1 '-'i 	
•-'- 

•• 
,41 

	

TT (S.ok1 eFq oJ,bJ. 	'c/c 
• ' .s•..V..e 

- .OFFI4E NCT  
• •I.. •• •s*e• •••'IlI. •. ,I •• 

$• 	i1-\ 

I .  
- 	

- 	V 

4 	 - 

/ 

/ 
,Jt 

I.. '  

- 

14fd?;rJ,.t 4( 

$3  

H 
S 

P/M~W N 

DATE 
S I . , s I • I 'i'i 

I • I I I S I I I I 

13.2.1996 

oJ,bJ 

:. 	

• 	

• I 

• 
- 

r •: •- • 

. ek, 

t 

••2 	
-• • •-- 1 6  

t 	.•. 

- 	 PageNo•  

	

D.26 	of 15 	 •. 	:.. . 	 - 

	

• • • 5. • • • • •I • •$, $7 I • • • 14,. •IS•• 	•• I S I 
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• In accdrdanejth the direction given to the 

athoi?itjes of respondent nos. 1-3 

app1jfr' Ue nind to the grievance of the 
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app1icanis and táke a decision whether the 
benefit of the revised pay scale can be 
extended to the aP1icants the Government of 

India have considered the matter and taken 

the decision contained in the order dated 

31.1.1996 produced by Mr. A.K.Choudhury, 
- Addi. C.G.S.C. For the reasons indicaed in 

that order covernment of India have not found 

it possible to agree with the request 1of the 
applicants for revision of their pay scales 

on the basis of the Memorandum dated 

19.10.94. The Present petition was filed ob 

the gr6und -that the respondents had failed to 

carry out the direction to consider the 
r matte and take a decijonince that has now 

o been domplied with Mr. Chanda 4 
not presseA  

oforr  presnt..pretjtjon for contempt. W6 make 

it c1eaie should not be tinderstoodto Ive 

expressed any opinion about the merits of the 

order of Government of India dated 31.1.1996. 
• C.P. is accordingly disposed o. 	• 

Memr 	
, 	 Vice-Chairman 
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In the matter of 

Contempt Petition No. 2:2/95  
in 

0.A. No. 135/95 

Sri Tulsiram Sarma & Ors. 

- --- 221icants 

-versus- 

Union of India & Ors. 

Respondents  

-AND- 

In the matter of :- 

An application praying for initiation 

of Contempt of Court Proceeding 

under Section 17 of the Administrative 

Tribunals Act, 1985 for non-complian-

ce of the Hon'ble Tribunal's Order 

dated 20.7.95 passed in 0. A. No. 

• 135/95. 

-AND- 

In the matter of :- 

Sri Tulsiram 3arma 

Draftsman Gr. II, 

Survey of India, North Eastern Reg4en-

Shillong. 

-versus - 

191 

/ 
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f! 

STRATIVE TRIBUNAL 

BENCH 
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Major General S.P.Mehata 

Surveyor General 

Survey of India, Block B 

Hathibarkala Estate 

Dehradun-248001 

Brig. P.K.Gupta 

Director, 

Survey of India 

North Eastern Circle, 

Shillong 	....... Contemners 

That the petitioner most humbly and respectfully 

begs to state as under : 

1. 	That being aggrieved for non-receipt of revised 

seale of pay in pursuance of the Office Memorandum No. 5(13) 

E-II(87) dt. 11.9.87 and Office Memorandum No. F.6(59)-E-III/ 

82 dt. 13.3084 issued by the Govt. of India where the 

revised scales were made applicable to the Draftsman Gr. II 

serving in C.P.W.D. and subsequently Govt. of India further 

pleased to decide by modifying the Office Memorandum No. 13(1) 

-IC/91 dt. 19.10.94 whereb* it was clarified that the benefit 

of revised pay scale may be extended irrespective of the 

recruitment qualification in all Govt. of India Offices and 

and the petitioner being Draftsman Gr. II of Survey of India 

xxx is similarly circumstanced having requisite qualifications  

and eligibility for entitlement of the benefit of revised 

pay scale and being aggrieved for non-receipt of the same 

approached this FIon'ble Tribunal through O.A. No. 135/95, 

The Hon'ble Tribunal after hearing the grievances of the 

petitioners was pleased to pass necessary orders dated 20.7. 

95 in O.A. Mo. 135/95. 
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2 • 	That the Hon 'ble Tribunal vide order dt. 20.7.95 

passed in O.A. 135/95 directed the respondents to apply 

their mind to the grievance:> of the applicants and take a 

decisjtion if it is not so far taken as to whether the 

benefit of the revised pay scale should be extended to 

the applicants and the Hon'ble Tribunal was further pleased 

to direct if the authorities are satisfied that the 

applicants are eligible to get the benefit in that event 

respondeits to implement the decision at the earliest. 

It is further directed in the event of the respondents 

finding that any of the applicant are not eligible to be 

extended the benefit of revised pay scale that decision 

shall be communicated to the applicant individually by the 

respondents. It is further directed by the Hon'ble Tribunal 

to take their decision as far as zz practicable within 

a period of three months from the date of receipt of this 

order. But most surprisingly although the order of the 

Hon'ble Tribunal was received by the contemners in due 

time the contemners wiliully did not take any decision 

in terms of the Hon'ble Tribunal Is order dt. 20.7.95 

passed in O.A. 135/95 and also did not inform their decision 

to the applicants in terms of the order dt. 20.7.95 and 

thereby violated the Hon'ble Tribunal's order dt. 20.7.95 

passed in O.A. 1 35/95 and the contemners are liable for 

Contempt of Court Porceedings. 

A copy of the Hon'ble Tribunal's Order dt. 20.7.95 

is enclosed as Annexure 1. 

3. 	That the petitioner begs to state that contemners 

have wilfully disobeyed the Hon'ble Tribunal's order 

dt. 20.7.95 and till now no decision is taken in terms of 
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the order dt. 20.7.95. Therefore they are liable for 

contempt of court proceedings and the Hon'ble Tribunal 

be pleased to impose punishment for non-compliance of 

on'ble Tribunal's Order dt.. 20.7.95 passed in O.A. 135/95. 

4. 	1 This petition is made bonafide and for the cause 

of justice. 

Under the facts and circumstancesstated 

above, it is humbly prayed that the 

Hon'ble Tribunal would be pleased to 

initiate Contempt of Court Proceedings 

against the Contemners/Responderits, and 

further be pleased to impose punishment 

in accordance with law for non-compliance 

of the Hon'ble Tribunal's Order dt. 

20.7.95 passed in O.A. 135/95 (Sri Tulsirarn 

Sarma & Ors Vs. U.O.I & Ôrs.) or further 

be pleased to pass any other order or 

orders as deemed fit and proper under 

the above circumstances. 

And for this act of kindness the applicant shall 

remain ever grateul. 
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IN THE COURT OF MAGISTRATE,GUWAHATI 

A F F I D A V I T 

I. Sri Tulsiram Sarina, 3/0 of late H.P. Sarma, 

resident of Barapathar, Shillong petitioner in the 

above case do hereby solemnly affirmØ as follows :- 

I. 	4ffD r; 1I 
11 
11 

lI 11 
i RURE1OjP/jSEr 

RU PE 1ff PA IS 

1 

That I am one of the petitioners in the 

above Contempt Petition as such I am well 

acquainted with the facts and circumstances 

of the case and am authorised by all the 

other petitioners to sign this Affidavit on 

their behalf. 

That the sttements made in this Contempt 

Petition are true to my knowledge and belief. 

That this Affidavit is made for filing 

Contempt Petition before the Hon'ble Central 

Administrative Tribunal, Guwahati Bench, 

DEPONENT 

Identified By : 

Advocate 

Signed before me today on - 

who is identified by Shri 	R'-4J 	- Advocate 

O* 

kA 'Ua 	1('u) 
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DRAFT CHARGE 

LaddOWfl this before the Hon'ble Tribunal for 

non-compliance of the order of the Hon'ble Tribimal 

dt. 20.7.95 passed in O.A. 135/95 for revised pay scale 

in the cadre of 	e'er Gr. II but the respondents. 

wilfully did not comply with the order of this Tribunal 

and therefore liable for conternp proceedings and the 

Hon'ble Tribunal be pleased to initiate the Contempt 

Proceedings and further be pleased to impose punishment 

upon the contemners in accordance with law. 

.\ 
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'COPY, 

ANNEXURE -1 

CENTRAL ADMINISTRATIVE TRIBUNAL 
GUNAHATI BENCH 

Original Application No, 135/95 

Date of Order : This the 20th Day of July, 1995 

JUSTICE SHRI M.G .CHAUDHARI, VICE-CHAIR1'AN. 

SHRI G.L.SANGLYINE, MEMBER(ADMN) 

Shri Tulsjram Sarma & &s. 
Draftsman Gr. II under the Director, 
Survey of India 
North Eastern Circe, 
Shil long. 

By Advocate Mr. J,L,Sarkar and Mr. M.Charida,. 

-vs - 

1.. 	The Secretary to the Govt. of India.. 
Ministry of Science & Technology 
New DelhI 

The Surveyor General 
Survey of India, Block B 
Mathibarkala Estate 
Dehradun-2 48001 

3, 	The Director' 
Survey of India 

• North Eastern Circle 

• By Advocate Mr. A. 1 .Choudhury, Addi. C.G.S.C. 

ORDER 

• CHAtJDHARI J (VC): 

Leave to the applicants to join in the single 

application as prayed in para 6 is granted. 

O.A. is admitted. Issue notice to the respondents. 
Mr. A.K.Chouahury Addl. C.G,S,Co has accepted the notice. 

By consent application is taken up for final order. 

The grievaiice of the applicants is that the respondents 

have not extended them the .benefitof revised scale of 

pay in pursuance of the orders passed by President of India 

from time to time, All the applicants are Draftsman Grade II 

in the department. of Survey of India. It appears that in 

the light of the recommendations of the thrid Central Pay 

Commission the pay scales were revised and the benefit 

was given notionally from 1.1.73 and actually from 1.9.87 

under the Qff'ice Memorandum No. 5(13)E-II(87) dated 11.9.87. 
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This circular was issued by the Government of India, 

Off ice Memorandum No. F.6(59)-E-III/82 dated 13.3.84 

ws issued by -the Government of India where the revised 

scales were made applicable to thos draftsmen Gr. II whose 

recruitment qualification were similar to thos prescribed 

in the case of Draftsmen in C.P.W.D. That was modified 

by the Office Memorandum No. 13(1)-IC/91 dated 19.10.94 

and it was clarified that it was decided that the benefit 

may be extended irrespective of the recruitment qualifica-

tion in all Government of India 0ff ices. It was however 

stipulated that the benefit of revised pay scales be given 

with effect from 13.5.82 notionally and actually from 

1.11.83. This Office Memorandum was forwarded by the 

Ministry of Science and Technology to the Surveyor General 

of India and other authorities vide letter No. 1-12/93 

dated 11.11.94 for guidance and necessary action. The 

applicants aver that although they are eligible to be 

extended the benefit within the terms of the above 

mentioned memoranda and are eligible to get the benefit 

of revised scale notionally from 1.1.73 and actually form 

Uft 1.9.87 the respondents have not extended the said 

benefits and therefore the respondents be directed to 

implement the O.M. dated 11.9.87 as well as O.M. dated 

19.10.94 read with O.M. dated 11.9.87. Prima fade it 

appears that the benefit would be extendable to the 

applicants under the latest memorandum issued by Government 

of India and subject to the requirement of minimum 

period of service as laid down in the O.M. dated 19.10.94 

being satisfied. It is not clear as to why the respondents 

have not taken any decision consistently therewith so far 

as it is stated by the applicants that they have filed 

representations. We are not satisfied that any particular 

representation was filed on a particular date. A represen-

tation Annexure 6 is referred to in the application where 

date is mentioned as 23.11.86, although Mr. Sarkar now 

submits that the correct of representation is 23.11.94 

and 23.11.86 is wrong. We cannot therefore specifically 

direct the respondents to consider any particular 
representation. 

4. In view of the office memoranda mentioned above and 

as no other controversial question arises we think it 

proper in order to secure the ends of jtstice to direct the 
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concerned authorities of the respondents 1 to 3 to apply 

their mind to the grievance of the applicants and take a 

decision if it is not so far taken as to whether the benefit 

of the revised pay scales should be extended to the applicants. 

If the authorities are satisfied that the applicants are 

eligible to get the benefit the respondents to implement 

the decision at the earliest. 

5 • In the event of the respondents finding that any of. the 

applicants are not e ligible to be extended the benefit of 

revised pay scale that decision shall be communicated to the 

applicant individually by the respondents. 

6. In the event of the applicants of any of them being 

informed that the benefit cannot be extended to him the 

said applicant will be at liberty to approach the Tribunal if 

so advised for appropriate relief. The respondents are 

directed to take their decision as far as pEacticable within 

a period of three months from the date of receipt of the order. 

The O.A. is disposed of accordingly. No order as to costs. 

Sd/- Vice-Chairman 

Sd/- Member (A) 

.V'za. 
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Szi Tulsiram Sarma, Drafteman Gz. II, Survey .1 XnLa, Nsrth £aØt•gn 
Circle, ShUl.n. 

Pj.r Ceniir.l S.P. Mehata q  Surv.ysr General, Survey of India, 
Ilsak I, Hathiarkals Letat., Oshra dun 148001. 

iris. P.K. Gtt* 	r.eter, Survey .  if India. Nerth Eaet.rn Circle, 
Shj1lsn. 
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Sri Tulsiram Ssrm 	 ... App liusnt 

Major u.n. S.P.Msht* & Anr. ... R.spsndenta 

I 
THE HON'ILE JUSTICE SHIU .G.CHAUOHII VItX CHAIR$ 
THE HOPJ'$LE Si1 Be L. SANCLYINE, MEM31h (ADNN.) 

For the Applicant 	... Mr. 3.t. Sarkar, 
Mr. N. Ctsnds. 

For the ft.spsn.nts ... Mr. A.K. Ch.ihury, Mdl.C.G.S.C. 


